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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

@ORL@CECECCCo@
Commerci~1 Cu plex(BDA),
Indiranaqgar, ,
Bangalore - 5[0 038
Bated WJUN‘i Q7
APPLICATION NO __ 397 /87 (F)
WioE o NG b A S Bl
Applicant
Shri J, Amala Das V/s The Chief Commiscioner(Adm) &
Commissicner cf Income Tax, B'lore & another
To

il 8 Shri J. Amala Das
Nc. 40, Nehrunagar
Gadag Rcad
Hubli - 580 020

2o Shri P.S. Manjunath
Advccate
"Sri Bhavana Thilaka"
Noe. 4/2, Miller Road -
Beznoalore - 560 052

4 bgy/’ Subject: SENDING COFIES OF CRDER PASSED BY THE BENCH
| A/
W

Please find enclosed herewith the copy of ORDER/ab&¥/

7

<nﬁl(w ORI SRR passed by this Tribunal in the above said
Qv
o applicaetion on ___ 10-6-87 .
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BEFURC THE CENTRAL ADMIHISTRATIJE TRIBUNAL
DAY CF
JATZD THIS THE 10th, JUNC 1987
Present § Hon'btle Justice Sri | .S.Puttesweny = Vice-Cheirman

Hon'tle Sri FP.Srinivasan - Memter (A)

APPLICATIO. No. 397/1987(F)

J.Amala Das,
Income Tax Inspector(hetd., )
No.40, Nehrunccor,

Gadag Road, HULll — 580 020. e AppliC(ir\t
( Sri P.S.Manjunath ees Advoc:-te )
Je,

Tha Chi<f Coaniccioner (Adm.),
znd Commiesion r of Income Tex,
karnateke I, Centicl hevenues
Building, Qusen't tozd,
Bzncelore - 1.

The Central £.crd of

Jirect Tzxes, Centrel

Secreterizt, orth tlocCk,

New Oelhi = 1.

by its Secrstary. oo
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This epplication come up for hesrinc before
this Tribunel to-doy eand Justice Sri i .S.Puttasuamy, Hon'ble

Vice-Chairmz made the followinc 3
0RIEF

Case celled., Applicont in person. ShIii F.c.

Manjunath, lesined Advocete files vaholatname for the epplicent.

2. In this appliceticn made uider Ssctioen 19 of

the Administictive Tribunmels Act of 1985(Act), the epplicent h:es
sought for the following reliefe g-

"(i) to cell for the records connscted with the iceus,

poluse tha same and issue & writ of mandanus Sileclinc

the recpondents to fix tne pay of ths Petition in [
Annuxute YAl

or

(i) =c i~ the pzy of ths petitioner at P54825/= pem.
: “=uxure YBY;

(iii) tc cIsnt consequentisl arresr: from 14.02.1371
with ipnsorsst ® till d ts M
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(iv) to grant costs of this Fetition of the Patitioner in
the interust of justice and equity,."

Even thouch the office had not raised objections on limitation, wse
requueted Shri Msnjunsath, to satisfy us on the jurisdiction of this
Tribuncl to entzrtain the cpplicztion and the limitstion involvsd

in the sanme.

S Thz reliefs cleimed hichlichted et the heeringc
disclosas th-t the claims made By the epplic:nt rel-ts toc periods
prior to 1.11.82. 1If tnat ic so, then ¢s ruled ty the Principal
Bench in J.t .lehia Je.Secretary, Ministry of Information end Brocde
cestinc, lew Jelhi ( 1985 ATK CAT 203 ) this applicotion m-de before
us <s late as on 5.35.1987 cennot te entertein:d by us. Je hzve thare-
and
fore no jurisdiction to entartain[égjudicqt: the scnma.
4, We are elsc of the vie. that the lact order conveyad
by the Chief Commissioner on 2.2.1937 (Anaxure K) rejectinc ons aof
his repeatsd representations of the applicaent goes not in any way nelp
to hold that this ¢pplicztion, to enforce cieims thet &arose prior to
1.11.1582 cen bz entertesined by us, Even othseruise the applicant iec
se-kinc to enforce st-le claime th.t zroce as esplytas on 14.2.71 and

1.2.82, wnici ca_l for rejectior on crounde of del: y @nd lachzs,

She In the licht of ocur zbove discussion, we hold that
this applicstion is licble to be rejected. ue therefore rejsct this

épplicetion ot th: adfifssion stace withcut notice to respondents,
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( KoS.PUTTASUARY ), ( P.SRINVIVASAL )

VICE - CHAIRMAN p\t MEMEER
Al



